
Central Admini^rstive Tribunal Lucknow Bench Lucknow

C.C. P. No, 20/2004 In O.A. No. 564/2001 
Tliis, the 2“* o f Septembtr, 2008

Hon’ble Mr. M. Kanthaiah, M ^ b er  (J)
Hon’ble Dr. A. K. Mishra, Manber(A)

Manjhoo Chauban ^ e d  about 45 years, son o f late Shri Ram Lai Chauhan, resident o f 
ViUage-Ta|fflr Purva, P.O. Prats^ Pure, D i^ ict Ldchimpur Kheri, U.P.

Applicant.
By Advocate Sri S. K. Baneijee.

Versus
1. Vinod Sen, Secretaiy, Ministry o f Agriculture, Krishi Bhawan, New Delhi.
2. Dr. V. K. Patil, Directo-, Central Cattle Breeding Farai, Andesh N ^ ar  Lt^himpur 

Kheri, U.P.
Respondents.

By Advocate Sri S. P. Singh.
i-

Order (Oral)

Bv Hon*ble Mr. M. Kanthaiah. Member (J)

Heard.

2. Sri S. P. Singh, counsel fcr the respondents filed ccanpliance report and submits 

that as per the directions o f the Tribunal dated 10.10.2003, the respondent^ authority 

have di^ased o f the rejffesentation submitted by the ^plicant with a reasoned order 

dsded 18.8.2008 (Atmexure CR.-2) and thus c(»nplied with . l l ie  learned counsel for the 

^plicant submits thst the compliance report is not in accor<knce with the directions 

given by the Tribunal.

3. perusal of the orders o f  this Tribunal and also compliance report, shows that

there was direction given to the r^ondents for disposal of the representation o f the 

^plicant and accordingly, the respondents have passed the crder dated 

18.8.2008(Armexure C.R-2) and in such circumstances, th^e is no act o f contranpt on the 

part o f  the respondents and thus contempt is not maintainable. If ^plicant is aggrieved 

with orders passed by the respondents by o f the comphance report, he is ^  liberty

to file fresh O. A  in resped o f his claim. Hius C.C.P. is dismissed. lEsue notices are 

discharged.


